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DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | also associate myself with the
matter raised by the hon. Member.

DR. SANTANU SEN (West Bengal ): Sir, | also associate myself with the matter raised
by the hon. Member.

SHRI JOSE K. MANI (Kerala): Sir, | also associate myself with the matter raised by
the hon. Member.

SHRI MOHAMMED NADIMUL HAQUE (West Bengal): Sir, | also associate myself
with the matter raised by the hon. Member.

SHRI BINOY VISWAM (Kerala): Sir, | also associate myself with the matter raised by
the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the matter raised by
the hon. Member.

SHRIMATI PRIYANKA CHATURVEDI (Maharashtra): Sir, | also associate myself with
the matter raised by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the matter raised by
the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the
matter raised by the hon. Member.

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | also associate myself with the
matter raised by the hon. Member.

SHRI SUJEET KUMAR (Odisha): Sir, | also associate myself with the matter raised by
the hon. Member.

Need to declare Tea as national beverage of India
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AT FHTIRT F8Ied, 3 U SNy agd gl & A1 Wad & I8 gam]
=5 § & STTel Ael, 2023 ¥ 3T9H &1 91 & 200 T8 IR BRI We are completing 200
years in 2023. H STHHATH! 3R 3THH &1 WHR <. o fawa W1 & =i 7 200
AT I B BT ScAT HARA | T eI § {5 R WRBR A1 ST0H B! WeTIal By
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T ST ST I Il £ 3R 98 & I/ R I & ARG Gag B BT TP HY
T | TR | TR Y AR &1 HEpial BT T A 3T 21 So, | think this is the
right time to declare tea as a national drink or beverage. HXI SIRSEL rgc T8 g fr
TToTehet 3] W YT 2 3 a1 & 9 IR $ av! dioll o1 41 o # 8901 ST 8T8 -
ST STIRTAAAT et | STIRTT et A o1 S1e &, oifeh= STURTITA & Bell o I & &a]
&1 & M WX IT9IR | S o7 &7 &1 But it is not tea. Tea has a separate scientific
name and aparajita flower has separate scientific name. T SIRCIE %ﬁ’cﬁ %\*, ifep=T
S99 FaTae FRd g M 9 34 9d BT U UGS diaed €, g9 |
I frae=T e g 5 39 farmae &1 e Sy

YT JIC WTsc I8 © [ ard & o<l & 0 = el o1 519 iR T gl
21 ST | STV 50 ST W S1feres = AT &, S ST ol 59 & § = 2 fafers
TS & Al AT 3R 918 A B GRBR & 70 Al § 54 AN 950 $© @1 I &1 7)]
fraes & o5 =g a9 & &1t & foT Ue wetel Uohol 297 BT for the overall
development of my chai shramiks. TgISd, T e d=dT e § Y I ST &
SART = (T TN B AERT &1 off 8k T¥R Saadde | |l I armEl H 95
Eb—;ﬁ@{ﬂ_ff TET 21 So, this is my appeal that tea may be declared as a national drink.
Thank you.

SHRI MAHESH JETHMALANI (Maharashtra): Sir, | associate myself with the issue
raised by the hon. Member.

LT. GEN. (DR.) D.P. VATS (RETD.) (Haryana): Sir, | also associate myself with the
issue raised by the hon. Member.

SHRIMATI SANGEETA YADAV (Uttar Pradesh): Sir, | also associate myself with the
issue raised by the hon. Member.
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DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the issue raised
by the hon. Member.

DR. SANTANU SEN (West Bengal): Sir, | also associate myself with the issue raised
by the hon. Member.

DR. ANIL SUKHDEORAO BONDE (Maharashtra): Sir, | also associate myself with the
issue raised by the hon. Member.

SHRI M. SHANMUGAM (Tamil Nadu): Sir, | also associate myself with the issue
raised by the hon. Member.

SHRI KANAKANEDALA RAVINDRA KUMAR (Andhra Pradesh)= Sir, | also associate
myself with the issue raised by the hon. Member.

SHRI MAHARAJA SANAJAOBA LEISHEMBA (Manipur): Sir, | also associate myself
with the issue raised by the hon. Member.

SHRI HARNATH SINGH YADAV (Uttar Pradesh): Sir, | also associate myself with the
issue raised by the hon. Member.

SHRI KAMAKHYA PRASAD TASA (Assam): Sir, | also associate myself with the issue
raised by the hon. Member.

SHRIMATI S.  PHANGNON KONYAK (Nagaland): Sir, | also associate myself with
the issue raised by the hon. Member.

SHRI RWNGWRA NARZARY (Assam): Sir, | also associate myself with the issue
raised by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the issue raised by
the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the issue raised by
the hon. Member.
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SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the
issue raised by the hon. Member.

Need to continue GST compensation to States for 5 more years

SHRI ELAMARAM KAREEM (Kerala): Sir, | am raising an important issue. There is an
urgent need to extend GST compensation for some more years. The compensation
that was in place till June 30, 2022 was provided through a Central legislation. As the
five year compensation period has ended, the States are no longer eligible for
compensation. It is a matter of serious concern for States like Kerala. The fixing of
rates and their equal apportionment deprived the States of a revenue neutral in GST.
The standard rate of earlier Value Added Tax which was 14.5 per cent fell to 9 per
cent. Compensation was a necessary measure to make good the loss consequent to
fall in the standard rate and imbalance resulting for equal apportioning of GST rates.
Also, the Covid pandemic has caused a substantial slowdown in economy, with
revenues falling and expenditure obligations rising. Kerala also witnessed natural
calamities in the two years preceding to pandemic. In cur scheme of distribution of
fiscal powers, there is a vertical imbalance between the Union and the States which
has been worsening. States like Kerala are also facing added difficulties to
conditionalities imposed on open market borrowings. The revenue deficit grants for
Kerala will also cease with effect from the financial year 2024-25. In view of these
facts and circumstances, | urge the Government to consider the request of Kerala and
other States that the provision for compensation to bridge the shortfall in growth of
GST revenues be continued for another five years. Sir, | am quoting from a letter sent
by hon. Chief Minister of Kerala to hon. Prime Minister. He is referring from Fifteenth
Finance Commission’s Report. | quote” “In recent years, rising fiscal deficit in many
States has been a key indicator of growing vertical imbalances despite higher tax
devolution from the Union, reflecting inadequate transfers to the States relative to
their expenditure need and revenue raising capacity.” This is a report of the Finance
Commission that itself is not honoured by the Union Government. | am very sorry to
say this. So, | urge upon the Government to take necessary action immediately.

SHRI SANJEEV ARORA (Punjab): Sir, | would like to associate myself with the Zero
Hour mention made by the hon. Member.

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, | would also like to associate myself with the
Zero Hour mention made by the hon. Member.



